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PREVENTION OF INSULTS TO
NATIONAL HONOUR BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : Mr. Deputy-Speaker, Sir, with
your permission, on behalf of Shri K C.
Pant, 1 beg to move :

“That the Bill to prevent insults to
national honour, be taken into consi-
deration.™

Sir, it is not necessary for me to give
any detailed explanation regarding the need
for this legislative measire. On numerous
occasions, this House has expressed concern
and indignation at the incidents involving
deliberate disrespoct to our natianal symbols.
Elements like the extremists who have no
faith in democracy and who want to destroy
everything on which rests our national
consciousness have been indulging in such
incidents in an organised manner. Such
incidents are serious not only being likely to
occasion disturbances of public order but
also as threats to our pational hooour.

We do not have at present any Central
18w to deal with overt acts involving insults
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the Constitution and the National Anthem,
Only in Taml Nadu there is the Preventioa
of Insults to Nationiul Honour Act, 1957
which deals with such matters, It is
necessary that there should be a Central law
on these lines. We have, therefore, brought
this Bill before the House

Clause 2 of the Bill secks 1o lay down
Piwhments lor those who, in a public
place, buin, mutilate, defile, cte. the National
Flag o the Consutution  Similarly, clause
3 seeks to lay down punishment for the
persons who ntentionaily prevent the sing-
ing of the National Anthcm o cause
disturbance to any assembly engaged in such
singing,

We have 1o do everything to guard
against all threals to our national honour,
soveieignly and olegrity, whether such
hireats emanate Irom outside or (rom within
the country  In thus ontical hour, when
scrious thicats are bomng held out by the
military ruless of Pakistan, it 1s all the more
necessaty that wc  must  prevent the
occurrence of even mnor incidents which
may give the impression that we dre all not
united 1o guard our sovercignty and freedom.
| have no doubt that the House will give
its whole hearted approval to this Bill,

MR DLCPUTY-SPLAKLR . Mouon
moved

“That the Bill to prevent insults to
national hounor, be laken into consi-
deration.”

Now, there is an amendment io the
motion for consideration by Mr. Daga, Is
he moving it ?

SHRI M. C. DAGA (Pali) ¢ No, Sir.

MR. DEPUTY-SPFAKER So, the
amendment 1s not moved. Shri Dasaratha
Deb.

SHRI DASARATHA DEB (Tripura
East) : Mr, Deputy-Speaker, Sir, we are
now discussing the Prevention of Insults to
National® Honour Bill. Apparently, this
Bill appears to be imnocent as it seeks to
uphold the high honour of our National
Flag, the National Anthem and the
Constitution. As the hoa. Minister also
said, this Bill sccks to punish those who
insalt our National Flag, our National
Anthem and our Constitution. Therefors,
It dosorves to recelve wide support as it



239 Prevention of Insult

[Shri Dashratha Deb}

touches our national sentiment. But as
legislators we must not be guided by senti-
ment alone. When we are going to enact
a legislation to give punishment to those
who insult our National Flag, our National
Anthem and our Constitution, we must see
if there is any loophole in the Bill which
may be misused, and we must plug it.

The approach of this Bill apparently
- sounds nice. It is expected also that every-
one of us will agree that cvery citizen of
India ought to respect our National Flag,
our National Anthem and our Constitution.
There is no doubt about it. But that does
not mean that anybody would be prevented
for suggesting any change in the provisions
of the Constitution if he or she considers
that any particular provision of the Constitu-
tion does not serve the interest of the
majority of the people. After all, it is the
right of the people to suggest any change in
the provisions of the Constitution ; it 15 the
right of the people even to change the
National Anthem or to change the National
Flag. That right should not be forfeited
by any legislation.

After all the people arc the makers of
the Constitution. They are the makers of
the national flag and also they are the
makers of the national anthem. The people
must be kept above all because the national
constitution is meant for the people and
not the people for the constitution. We
must remember that thing also.

I want to point out that in clause 2 it is

said : .

“Whoever in any public place or in
any other place within public view burns,
mutilates, defaces, defiles, disfigures,
destroys. tramples upon or otherwise
brings into contempt (whether by words,
cither spoken or written, or by acts)...”

Our amendment is this :
Page 1, lines 8 and 9,—
amit “or otherwise brings into contempt
(whether by words, either spoken
or written, or by acts)”

We feel even without these words, it is all
right. If anybody burns the Constitution or
the national flag or mutilates or defaces or
defiles or disfigures or destroys, that itself is
sufficent. If you keep these words ‘whether
by words, either spoken or written’, then
you give & loophole to these people to
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interpret it according to their sweet will,
Of course, the Minister may say that in the
Explanation, they have given certain things.
But this Explanation is not sufficient because
we have got enough experience about that.
When we legislated the Maintenance of
Internal Security Act, enough assurances
were given that this particular black Act
would not be used against their political
opponents or against any political party but
that it is meant for preventing the Pakistani
spies, etc, elc. That was the assurance
given on the floor of the llouse by the
Minister. But we now find that even the
people living in remote places likc Madras,
trade union leaders, were arrested and put
inside jail under this Maintenance of Internal
Security Act. 'What have thesc people got
to do with internal security 7 The trade
union leaders, people who have been fighting
for the improvement of the workers’
conditions, were detained under the pro-
visions of this Act. So, their assurance
i~ something but in actual practice they
are doing the other thing. Our Party
gives due respect to the national flag and
the national anthem. We ought to respect
it But, at the same time, we do not
consider our constitution is sacrosanct. In
fact, we have changed many things in it.
We have adopted many amendments to our
constitution. Two years before when our
Party spokesman, Mr. E. M S. Namboodiri-
pad suggested changing the constitution,
lock, stock and barrel, then other people
took objection to it. Not only that, cases
were instituted against him in the court.
But, now I understand wisdom has dawned
upon the ruling party which now thinks that
it is high time and they have brought an
amendment to the constitution. We feel
that such occasions may arise in future also
because we are very clear about our constitu-
tion, This Constitution which was framed
for the interests of the landlords and the
Beurgeols classes is not meant to serve the
interests of the workers, peasants and the
toiling masses who form the overwhelming
majority of our population. For their
interests, we have to change our constitution,
many provisions of the constitution.

If you legislate this law, then, if
anybody addresses a public meeting and
criticises certain provisions of the Constitu-
tion or demands amendment of the Constitu-

tion, immedintely, such kinds of persony
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can be executed under this law. We should
therefore be very careful about that. That is
why we want to make certain amendments
here. Not only that. If you keep the
wording as it is, that is, “brings into con-
tempt whether by words either spoken or
written or by acts”—there is the possibility
of this power being misused by the executive;
and in fact, it has taken place. Honour of
the National Flag, honour of the Constitu

tion—these are all things which have got to
be established by persuasion, by meaningful
propaganda and education. By appealing
to the consciousness of the people this can
be done, not by inflicting punishment upon
the people.

AN HON. MEMBER :
deliberately do this ?

If some people

SHRI DASARATHA DEB : 1 do not
sugeest to omit the entire thing. The other
things are there—that is, whoever burns,
mutilates defaces, defiles, disfigures, destroys,
tramples upon, etc.—this is action. There
youcan do it. But when expressions only
are involved, spoken expressions, then such
kinds of punishments should not be inflicted.
That is our view. It is the right of citizens
to suggest amendments of changes in the
Constitution. Any citizen can talk on that.
Anybody can suggest chunges. You can
even change the National Anthem, if you
like ; you can make suggestions for such a
change, you can change it if it can be
accepted by the majority of our people. You
can change the National flag even, provided
it can be accepted by the majority of the
people. There is no bar for such things.
Only thing is, it has to be accepted by the
majority population of the country. That
is all. Therefore, you have to mobilise
public opinion in this regard. Immediately
one individual says something and you take
action this is not correct,

Also, the term of imprisonment suggested
in the Bill, of 3 years, is too much. There
is an amendn ent which we have given that
it should be not more than 6 months,

In Clause 3, page 2, last line, there also
it extends to 3 years. It should also be
mads 6 months.

After all, we have to educate our people
We have to make them conscious about the
national integrity and honour and everything
else. That is why this requires persuasion,
proper education, and this is something which
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has got to be cultivated among our people.
It should not be done through legislation,
inflicting punishments upon them. Therefore,
while supporting this Bill, I have to express
certain criticisms and s iggest certain changes.
Thank you.
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MR. DEPUTY SPEAKER : There is
no. quorum. Shri Rudra Pratap Singh may

resume his seat for a while. The bell is being
rung—

Now there is quorum. The hon. Mem-
ber may resume his speech.

ot ' A fag : fwa, agEme
arg § Uerr a9, qfagrs ar ez
& wfq wame faawmm fafy & ooitq que-
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g Y dwifs a0% ¥ wfaemw @
ofada #37 &Y are 73w, w2 ¥ ofc
o @ ¥Y A w301, U mdw &
¥ qroada X A qrA YW, A1 SEE0
g I3 &1 wfaFwIT @A | wie oy A
o f gl @ g% Ff gFr 7 S
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onferd &1 AY ¥ wgr & B

“‘without exciting or attempting to
excite hatred, contempt or disaffection
towards the Government, donot con-
stitute an offence under this section™,

CEFT T 7AAT § 7 W9 @ GIE
NEHT R A gn gey faw 6, €@
ezt & f ag afpm woge 30 &
100 FadY fea & a8y 8, gaw afaaw
A FY /W FIN A oy wgw fogw
T Ger @8 sfgaw & sfy @@w
&@T TR BY 1 a7 W W9 ¥ A5y § ) w
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WET A Y ad Fg 41 W9 e fF
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YTAT WET TAY FY 4G ¥g AT £ ) B
w5 § 5w avE 41 a9 QEEeAEE ¥
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Y ¢ WAL 4g a9 @A A Tgdr @ FR
¥ w7 T A T

A fom 7 WY wwT § Wi A AE
woTes § ¥ frq at@ ¥ afawra & w9
¥ o § gaw) AfEC | W9 gT wEd @
fr oF Tk &) FigA @Ay 2—3 A
age A wrgw & gud W faa =@
Q& fir g¥ o ) wrEt @ 1 A
SR AT 1, fEErT 6T, AU & T
Grrer fear 7 wTeR agd Ry B
ward, AfwT Fawr www A% T @ dan
WHANghafr A g, s ay g
T gak ¥ A E X A Wy @
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|qWT AEY AT AMEA | OF AT T
¥ wgr fo ai= @ 4 gar 4 =g
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Y wwr 27 fasr @1 1 TEFT wawF
gg Ag ¢ fF Asamior g9 W
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SE-wTRfe Svar § a1 W &7 Jar S
At g & I9% fAeTE F1€ wEw wIA
wlf &) Ty odt et gafaEl W
o AW wd § | ag g o g W
wg, ¥fra anx 2§ sfem fedy asg &
&% v § T4 9T A w ITX A
TaeY et gt war A AW =fed o
R T F7 FET Ahgd | AW FEA
o aF w7 3 ) 7AYot F9 7 ¥ AEW@
& gndY g o e wifed, wfew @ia
g & faeg 7 adf Qar =nfag

SHRI DHAMANKAR (Bhiwandi) : Mr.
Deputy-Speaker, Sir, I rise to support and
welcome this Bill.  This Bill has been
brought rather late. [t should have been
brought some years carlier  Afler Indepen-
dence, for the first five or six years, we
found that there was a feeling that we have
achieved this National Flag through the
sacrifice of hundreds of martyrs and it is
our duty to honour it. But since the last
eight to 10 years we find that there is a feel-
ing to disregard or pay disrespect to this
national emblem especially in the cinemas.
We find that when the cinema show comes
o an end, many people get up and start
going out of the various doors This isa
very wrong attitude.

Secondly, some English films exhibit the
title of the pictwe at the end, when the
picture is over. When the title starts,
people become rather uneasy and impatien’,
and they go out of the cinema house |
would suggest to the Minister that no film
should be allowed, especially foreign films,
to exhibit the title at the end of the show.
The title should be shown in the beginning
of the picture so that this situation would
not arise and the people will readily
stand up and show respect to the National
Flag.
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1 would like to make one more sugges-
tion. We give education to our childien,
small cnildren, starung from the kinder-
garten ; we start with ABC or Shri
Ganesh,

Along with that we should start the
history of the national flag and all these
national emblems. The1 a feeling of res-
pect will be imbibed by the children for
them, and there will be no tendency to dis-
regard or disrespect the national flag or the
national emblems.

15.00 hrs.

The punishment prescribed s three
years. I suggest that it shoutd be made a
minimum of six months and a maximum of
three years  Otherwise, a light punishmecnt
of two days or five days will not serve the
purpose,

The national song is sung at any time
of the day from morning to evening at pub-
lic meetings and other places. Some time
should be fixed for it, so that it may not be
sung after 10 or 11 in the night or very
early in the morning. OQtherwi.c¢, in schools
especially there are functions from motning
till evening, and every time the boys have
to get up for the national anthem.

Generally when the national anthem s
sung at public meectings, the p-ople stand
up and honow it. For this I must give
credit to the Government and also to Mr.
Warad of Bombay who was striving hard
for the last 10 or 12 years and pointing out
to the Gowvernment instances where there
was disrespect shown to the national an-
them and the national emblems,

It is but proper that this Bill has been
brought forward by the Government, and 1
hope it will minimis: and check the ten-
dency, especially among young boys, to
disrespect or disregard the national flag.

st gew W e (33) ;@
femmar § wwr & @ s g
Ay # ag faw agy gy v wigy
iR EEE § 5 T W oS ®Y
3zrar war § fe afeas w1 waam fear
wrar §, Usfia saw w1 wywr fear orar
b o= A wr WA e arn §
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forq dar< § 1 ag Tty v @1 o
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w1 aff | SawT wgATd afs A w@r
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N e R
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§ feft vy ox, o feegwr e wpl
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AT wgEi ¥ Uy e dFC fawwr
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w1 50 F A Ad w0 & oW @) g
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qar ot welt w€ @, gwe § gge A
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FT GIHTE FAN, §t a5 Fasg § gaer
AT FLAT TG ATAATF a7 § )

TR AW A wgren widy, Swwr
fos®, wamgens §¥ wggew g §)
NTHA 3T @ 1 W R gaw qa
T W &1 SART W woErA e
arar § 1 w9 faw ¥ O #7€ garew A
¢ eri ey s qr gr % 1 ww
¥ W= wgresn At Wt g waar wrg
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(= ¥ wwr FoATT)
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Wl & gy A zq faugs &
ARA FIAT g W CAST ¥ AT F@T )

ol Ao [Re it (WTEYY) W
fauas wea 7 fFw mar ¢, qus & pifew
TATIE vTAT B | & wrar @1 § & wd
Y W wrard § o fag fasw 4 ww
fas ¥ zer 3w foar war &, susT A
g% @ s far som )

farefly qref & wrafiy gy wE @
¥ frga faa O w7 & ag wrafes
FO® & apir & fom w17 femTr @
HUTWH ST FEvg oY | 48 artd 4w g !
g fAr it ara g o s o fommw
s fe wer a% 1 wF YEr g
fadas 7 T 970 ) HifEy Sw GTEC
qar 5 gaTU TN W s@TEr WTar
g, guR gfaem ¥1 qowm fear war g
gaw) feda foar srar § @ wa @OwIx
& qre wY 910 A @ar g, /A
aury Ffas T FT A0 @ Y AR
w worge @ $X faduw mTAr oAt
fox ag oY S aowry & ) T R
e & fis g oE Yur Fadgw @ faed
fiedt ®) wgd &7 oo fas Tw oATE W
oY wY ¢ gg Y qrfeat #1 w8 Wi
T S g a1 Su WY g fE wod wrd-
wofor 8 ufofer X e amer ¥ w
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AN & T w¥ KT quEA F HT WA
frea.

7w Rl § fr aror A vegafy www
Wt fafasr goraedr oT Y w2 A% g0
g audigrqw At g1 & wgar g e
FTHIR A U7 &) ag TIEqT HE WY
s 3w & foaeh o aerdr fafeew &
g g foewm w g 15 waw
§ &9 T daw QWY sqq f AEUAT
HT |

Aty azem, i o), 3 5@
gegew R g = e qew K oww o
s AT g1 A Affaure ¥ Rer fe
W fee @ UEa [amy 1 gwifaa
ox Fawes A § R few e w9d
Ty NE & qAF w7 g w3 E
wfau gnaa a1 ft ag T E &
&9 A9 3T ¥ w2 AT afawr w1 g
FT W g@T AT HT WY T@T HE
ST R )

ot ooy AT § gy gl sear
a1 fF a4 g3 & Y \wfem rdm we
&1 a1 gk afgars w1, faw Y gug &
T g9 AF a9 X 43 §, HUAET T@T g,
Suw1 wraE faaar wifge 1 &few aof
WEIET A §H @I § g §1 dAw A
arg AY #2 a1 R aw @ difwm e
¥ wwfan & sy svar g f& @ W
T FT G WA a1 A wEA AR
feg <Y gaew w13 §, AT ST SR
Fifeg & &, wo T § vgE @
fattgs #1 famma ®U o g @
aer &4 6 15 wwem ¥ @a 9oerd
WEAY 9T ¥AF U NT AW K WATY A0 |

WU & @y & qw faduw w6y
Fody 7@ § W1 tW W oww & fag
= TRy W1 SR N g Far
g
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SHRI G. VISWANATHAN (Wandi-
wash) : Sir, the Bill to prevent Insults to
Nutin « Honour seeks to punish those who
abrack e national symbols by burning,
tra npliny, defiling or muiilating them in a
public placs. The Minister pointed out that
it is almost a carbon copy of the 1957 Mad-
ras Act,

Sir, when we are providing for exces-
sive punishment we have 1o consider whether
the people are educated about the use ot
na'ional flag and about the national anthem
Al the same time we have also to consider
whether anybody can immitate the nauonal
flaz At present there are 1wo political
mrties in this country —the Ruling Congress
and the Opposition Congress —who arc have
ing fRags similar to the national flag and re-
<embling the na‘ivnal flag. Due to this simi-
la "ty of the flags there is lot of confusion not
o'y among the public but even among the
Cingressmen as to which is the national
flig and which is the party flag  There are
rules for the usc of the national flag which
have been framed during the Constituent
Assembly I think they are not at all
followed by Congressmen. Then how are
we going tv make people aware and how are
we going to educate them that this will dis-
tinguish the national fiag from the Congres-
Party Hag During elections 1 had secn
people carrying the national flag in Congress
meetings This has happencd many a time.
Therefore, 1 think, it is high time that just
as both the Congress parties during the elec-
tion time abindoned the election symbul of
buliocks they now take the decision that
they will not have a similar flag which re-
sembles the national flag. 1 think both the
Congress partie: will have to be forced to
abandon this flag which resembles the
national flag

Again there are times when they fly the
tricolour fiag without Ashoka Chakra or
Charkha

What shall we take it for —the national
flag or the party flag ?

SHRI M.C DAGA : How can it be
the national flag when it is without the
charkha ?

SHRI G. VISWANATHAN : But the
Bill provides for stringent punishment. One
may not be punished but one can be prase-
culed. One will have to prove that it was
Wt the nationsl fiag and that one did
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not have the mem rea for committing the
offence.

I think, both the Congress parties will
hereafter abandon their flags

Again, the gividing line between disres-
pect and disapprobation or criticism seems
to be very thin, We have heard of a case
against Shii E.M 8. Naraboodiripad when
he criticized the judiciary and the Consti-
tution. But we hear the same thing now
from the Treasury Renches. 1 heard argu-
ments from se many  barrister ministers
criticizing the judiciary, particularly the
Supreme Court What is this double
standard * Il Shri Namboodiripad speaks,
he is prosecuted ; when a minister from the
Treasury Renches speaks, he s applauded.
There must be only one standard or yard-
stick for all of us.

I have heard and read about the Con-
gress Parhamentry Party  discussing the
Consutution. | pnint out this specifically
because there 1» an  Fxplanation in clause 2
which savs that genmuine ciiticism will be
allowed and one will not be prosecuted for
that. I want to know which is genuine
criticism and which is going to be an
offence. Shri K. D. Malaviya is reported
1o have said in the Congiess Parliamentary
Parly mecting that the Indlan Constitution
was nothing but a bundle of contradictions.
I want to know from the Minister whether
Shri Malaviya comes under the purview of

this Bill or not So, where is the dividing
line between disapprobation and the
offence ?

Again, 1 heard some Members speaking,
of course rightly, with emotion and saying
that this punishment of three years is low
and that it should be 5, 7 or 10 years. As
a student of law and as a lawyer I think,
the punishment is slightly exces-ivc, 1If it
is possible, the Government can reluce tho
term of imprisonment to either one year or
six months.

Before implementing this Bill we have
to educate the public specially regarding
clause 3 about the national anthem. There
are thousands and thousands of people
rushing out of the theatre when the national
anthem is being sung. Some hon. Member
said that all of them should be called
traitors. If that yardstick is used, there
are milllons and millions of traitors all over
the country. I cannot call them traitors.
They are citizens. If they have got urgent
work, they can go. But they must be in
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formed and educated before implecmenting
this Biil that such an act is punishable and
that they will be prosecuted, because after
prosecution they will be told that ignorance
of law is no excuse; this Act has been
passed by Parliament, Therefore, after
passing this Bill Government must take
some time to educate the Public regarding
the punishment and other things of this
Bill

Finally, I want to know how manv of
us are aware of the use of national flag and
other things. 1 do not know how many
deputy ministers are aware whether they can
fly the national Aag on their residences and
on their cars, 1 think, most of them may
not be aware. Recently I read that deputy
ministers of the Central Government are
not entitled to fly the flag on their reswdence
but they are entitled (o fly the flug oaly on
their cars. I this is going to be the casc
even for those who are making the law, I
think, the public are entitled to know all
about the use of the fag and the National
Anthem. We must give them enough time
and educate them before implementing this
Bill.

While weleoming the Bill [ will request
that the notification of this Bill must be
given enough time so that the people will
get educate about it.

ot gawsa won (arelt) o IR
wEIRT, Y ¥ TgH qA 1A WA
ey & =q faw &7 wrEAT ®) gued sy
wifire agY & § W o g qudl Wy
Fagra % ot $)Yforw 1 § 1 77 FE AT
ar avar FY At A 5 owror g¥ ww
qae & el #1 &% ot wraawar @
b dfeT A 2 ¥ gy & QX E N
ey § sfa awrare i &1 v fag 9w
¥ fag € g% #1 fawr @ awd 91 )

AAAT aeq A Fgr g 5 wiu| &1
WY H O wErew ar § 1 ¥ awwar
g B 3 9T & age o8 @1 whie T
¥ e f@gam sk ad g
st § o grro oslT wer S ar §
WRsRT TR e ar {1 Ww W #
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oT w1 & 9 arq www &1 dfer gert
s wré ww o & 1 gw faege A §,
g &1 oY wer § AT U FT wer §
IT% & {1 G977 3 T8 91 FF @ H qon
A am W Ag af wifegm) g At §
AAEEFL ¥ UZ & v F FAEl W
wywrA g wie & wgr g § B
afaearg w g9 U w2ard =@ 7 Tgi
7T g ar g f usg % W 1 qowe
Prar mar 1 wafag ware Jar gwr o gt
A% 74T & AT 91 &Y AT w7 N
frar 2 —% gadz g W fad . wwar
wawa qg A8t & v a7 gra A @
faddfr | wre wa7 gz saer fear B
WYY, 99 A AT, JART TOQT AT G
AT I AA Gre w1 qar g awdr g A7
arT A AT AT wrET g W o far @
A e & A F A YT §1 oUW
o A9 qred § F 5w gwr w1 oA
a1 #7 nedm M@ & fagh s oA
aqurT o & IAR @ @ s e
et aed gAY 9 giF W =wEF § o
wadt fear —shall be punished  with
jmprisonment for a term which may extend
to three years, or with fine,...

wawa {5 OTEET 916 W | AT O w9AT
GTET FOh B T AR § 1 A Frdea }
fs ¥ afraiic wanr wifgn o1 1 &
& <o fear fF A wrgw Wi wrEA ot
frarlagt 7 g ww fam ¥
ta® ug wrgw gar § 5 me o) faw &
REIG A AT A qg § 5 ot A
wTw T TR ARy & fagaAl @
NIAT W § 6% |y fawary 57 §
sa%Y g1 fawdt wifgg ag & faw ®¢
wx aur fad | &ar fF wgrmar ofesr-
¥z ¥ ga sty off ¥ Wy fear o
qare wow § (Ko aferie & ane
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1§ A w7 gHrT wear § o ag wave
H mrar & 1 AR e # AR oy gy g
gir fF oifwritz & o wrq AT ARy
& s qrfeariie & auge Y atomT wEA
goaN 9T W wF FEw oArfEw 1 AN
=qrer § oY 7t A & F ) AT AR
Nt ge T7 A FeEr g oAfam oan
gear g 1...(cwawmw).. aifdarie W
gl are &1 Fg faww gfaed & dfeq
wq 92 g B A A gg ot Iaw
AT B T 48 TAH Aw A8 A@m4ar g
@ e Y arq Iorf § Ag TAT 0 A6
T OF I g8 A &, WA oFAAT

q3T E‘WT—Or of any measures of the
Government with a wiew to obtain an
amendment of the Constitution of India .

T AAGrE A A9 wredregaa #
qHIHT AT AT IA AT A AT §
a1 99% A" AGFT AFTREE AN
Fhfr | 7aF weTT arg A1 w7 Ay fashiry
¥ gz wg @rar & s A 91T 4w w3
7767 & ATA F AGAM FEA ATET § B
e wvrg & fag At & st s A
& a8 N AR ATANFAUT T FW § HAAT
ag fa= frage & 2 afsq AU a8
Fgar & s gg & w1 afrede qu
<@ arfen 91T wreA W oam fewrT
#ifam |

SHRI P.K. DEO (Kalahandi) : Mr,
Deputy-Speaker, Sir, [ am one of those who
played a certain part in the integration of
this country and placed everything that our
forefathers built at the feet of Mother India.
I deem it my privilege to support a Bill
of this kind.

Sir, the Deputy Minister in his speech
tried to pass the bick to the cxtremists who
cither dishonour or disfigure the National
Flag. But if anybody has to be blamed,
it should be the Congress Party who try
to misguide the public by imitating the
National Flag and have more or less an
identical flag like the National Flag for
party purposes. Patriotism is not the mopo-

poly of the Congress Pasty alone,

They should be straightway banned
from using the tri-colour. T can cite many
instances during the last elections where
incidents have taken place. I have myself
seen that when they do not have a
Congress flag, they just use the national
flag and draw ua live and make it a charkha
out of the Achoka chakra. There should
be an end to 1it.  For all time to come the
Congress Party, either the Congiess (O) or
the Congress (R) should not be allowsd to
use the tri-colour 1 their party flag

Now, coming to my other friends who
have extra-teriitorial lovalty and feel proud
to use the flug of some other countries as
their party flag, I would wuh folded hands
requcest them to desist from such practice.

SHRI S. M. BANFRIJEE (Kanpur) :
Who are doing it ?

SHRI P, K. DLO : It is the Commu-
nist Party of India and the CP-M.

SHRI S, M BANERIJEE : That is not
the flag of any other countiv  That is a
working class flag,. You must read his-
tory (Imterrupnions). He 15 a product of
British imperialism.

MR. DEPUTY-SPEAKER : This isa
litile outside the scope.
SHRI S. M. BANERIJEE : Our erst-

while Maharajas are using their own flags
in their cars, I will show it,

SHRI P. K. DLO : Those are standards
and not flags.

Every nation must have only one
national flag. But we find in Jammu and
Kashmir there is a separaie flag for the State
of Jammu and Kashmir. This is a very
wiong and this practice should be disconti-
nued. Similarly, an attempt was made in
Tamil Nadu to have a flag which they call-
ed it later as standaid,

AN HON. MEMBER : What about
President ?

SHRI P. K. DEO: Such practices
should stop and even on Rashtrapati
Bhavan we expect the National Flag to
flutter

Regarding i ™ .hwonal  Anthem, the
tperitory of India has chaaged and it cpnnog
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represent the old British India and it has no
relevance to our present reality. 1t says,
“Punjab, Sindhu, Guaral, Maratha" —
there is no Sindh at all. Sindh has gcne
to Pakistan. So, there should be a timely
change to it.. (Interruptions).

Lastly, T would like to point out that
the punishment should be nade more rigo-
rous and any attempt to insult or deface or
destroy or mutilate or trample our National
Flag should be more rigorously dealt with,

ot T wg@ A (ISR
o, gy raw A1 wfacer v afor
& grag ¥ og gw faae @ & ar 14
o, Y47y IW o TaA R 12 AT AT
I AT & 99 e T YAE 4
st & samAar § gmd wiedEgez
wdwd 7 fady %2 a7 fwim e #e
gaafa & a9 o5 A geaiafo &Y
oY 39 a9g FIFETT AT OWIT FUTA VEIT
Fer AT gar & W 9N g A gwen
& =1y, ..

MR. DEPUTY-SPEAKER :
continue tomorrow or the next day.

You can

15.30 hrs,

DISCUSSION KF': WORKING OF
NATIONALISED BANKS

MR. DFPUTY-SPEAKER : Now we
take up the discussion on the working of
the nationalised banks

Mr. Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Right in the beginning I would
like to say that the time that has been
allotted for the discussion of this important
subject is totally inadequate, However, I
would first like to emphasise that I am not
raising this discussion ; in any spirit of
carping criticism.

We have naturally some weaknesses for
the nationalised banks, and therefore, if at
all, we can accused of over-looking some of
its deficiencies. We also recognise that in
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are bound to be certain problems which
would require some time for their satis-
factory solution. So, if we try to examine
the functioning of the banks, it is only with
a view to improving it and making them
into really socialist institutions, Otherwise,
what Trotsky said might come out to be
true @ ‘Means of production belong to the
State and the State belongs to bureau-
cracy.’

Although my intention is also to go
over to the other juicy aspect of the dis-
cussion, 1 would certainly not like to be
accused of ignoring some of the important
aspects of the economic functions of the
banks,

1531 hr.
1St K. N, Tiw ey g the Chair)

We have now ot some of the aceounts
of the nationalised banks and there are some
other 1eports also whieh give us information
to judge their performance.

In the first instance, we find there has
been impressive inciease in the opening of
the new branches in unbanked arcas ; theie
has also been diversification of credit. Some
of the sections of sociely which were pre-
viously complelely necglected are now being
given the aid which they very much deserve.
Although we have spent Rs. 300 crores or
so on this branch expansion scheme-—I
would like to check up this figure with the
Finance Minister—and although the amount
spent has been so much, we have et to
cover & much large number of villages accor-
ding to our scheme. But, at the moment, we
find, we are overstressed both financially and
managerially even to bring about the kind
of expansion that we annually propose. So,
what exactly is the scheme to make up for
these deficiencies in respect of the managerial
and the financial resources ?

We find that the growth in deposit rates
has not kept pace with the growth in ad-
vances, and thus the resources have not been
mobilised to the desired extent. It goes
without saying that till the deposit increase
we would not be able to fulfll the public
policies we have adopted. Their has been
no doubt significant increase in the overall
deposits, but, however, it is difficult to say
how much of this increase in the deposits

the initial phases of natiomalisation there has boen due to inflation and how mugh



